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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BENCH 

ORDER SHEET 
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Applicant (s) 	 Respondent (s).L 	.......L 	.... 
Advocate for Applicant (s)/ç. . .....i7,^,.,Amt,4./3c.ih,Adpcate  for Respondent(s) 
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ORDERS OF THE TRIBUNAL 

D?TED 

kp1icnt Bichitranrnia 

Majhi, a $,jJPostmaSter,iS faeinq a 

Crl.proceeding on the a11eation of 

rnisapropriation of puólie rnoney,6n 

the basis df6e FIR 1oie,on 8.12.013 

iy the SDIP fi1eil in Purihat Police 

Station of cuttack CitY 	appears,he 

has zeen granted antiiatorY Otail bY 

the hon'lole high Court of Ori5$ 
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ORDERS OF THE TRIBUNAL 

271204 iiLAPI No.246/04,,In the 

present O,A.inJer section 19 of the 

Administrative Triuna1s Act,1$5he 

has chal1ened the suspension order 

passed under Annexure-?/2 dated 530 2004•  

It appears, on contemplation of a 

disciplinary proceeiin!s to be started 

against the apilicant,he has been placed 

under suspension by the competent auth.tit 

in exercise of powers vested under Rule-

10 of the CCS(CCA)ftules,15 

Power of susper3sion.n •ontempla-

tion of a disciplinary preceedirs is 

within the e.mpeteney/r1es vested with 

Senior Supdt. of Post Vices in respect 

of Postal Asst./$PM.There being no prima 

fade ease available in favour of the 

Applicant in this case, this 0.A. is 

dismissed without 4eins admitted. 

Send copies of this orier1abenwjth 

copies of the O.A,t. the Respondents and 

free copies of this order be also handed 

over to Shri Nityananda Behera,learned 

Counsel appearirg for Applicant and to 

Mr,Ar,up K,ose,Lear'ej Senior Stadjn 

CoUnSel;on whom a copy of this O.A. has 

al ready been Served 1 Q ç 
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